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" THE COMMISSIONS OF INQUIRY (AMENDMENT[) g
| © ACGT, 1986 .

No. 36 o 1986

. SRR ' [20th August, 1986

An Act further to amend 'the' Commissions of ‘Inquiry'Act, 1952.

- BE it enacted by Parhamenf in the Thn‘ty seventh Year of the Repubhc
of Indla as follows:— ,

1. (D) Th1s Act may be called the Comrmssmns of Inqulry (Amend- :
' ment) Act, 1986 - /.

N ] Tt shall be deemed to have come iuto force on the 14th day of
_ May, 1086 : : : ‘ A

2. In section 3 of the COmmiésions of Inquiry Act, 1952 (hereinaftey".

referred to as the principal Act), after’ sub-section (4), the followi-ng
sub sections shall be inserted,. namely — :

Y5 The p10v151ons of sub- settmn (4 shall ‘not apply if the
~appropriate Goverhment is satisfied that. in" the interest of . the

sovereignty and integrity of India, the security of the State, friendly
relations with foreign States or 1in the public interest, it is not

expedient to lay before the House of the People or, as the case may
be, the Legiclative Assembly of the State, the report, or any -part

. Official Gazette.

Explandtion.—For the purpos° of sub-section (5), “report” in
cludes an, ‘interim report and all p(oceedmgs of a Commlssion

{6) Every notlﬁcatlon 1ssued under sub-sectlon (5) shall be laid
before the House of the People or; as the case may be, the Legislative.
Assembly of the State, if it is 51ttmg, ag soon as may be after the issue

of the notiﬁcation;. and if it is not sitting, within seven- days of. its re-
assembly, and the appropriate Government shall seek the approval -

of the House of the People or, as the case may be, the Legislative

- Assemnbly of the ‘State, to the notification by a resolution moved

within a period .of ﬁfteen days beginning with the day on which the
nolification is so laid before the House of the People or, as the case
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~  thereof, of the Commission on the inquiry ‘made by the Commission -
under sub-section (1), and issues a notification to that effect in the.
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may be, the Legislative Assembly of the State and if the House of the

People or,:as the case may be; the Leglslatlve Assembly -of ‘the
State makes any modification in the notification or directs that the
notification should cease to have eflect, the notification shall there-
after have effect only in such. modified form or be of no effect, as the
case . may be.”. ' :

‘3. (1) The Coramissions of Inquxry (Amendméﬁt) iOr.d'inance_, 1988,
* s hereby repealed. . ’ -

- (2) Notwithstanding such repeal anythmg done or any_ a'ctaon taken -
_under the principal Act, as amended by the said Ordinance, shall be deem-
ed to Have been done or taken under the prmc1pa1 Act, as amended by

.

9 of 1936,



